STATEMENT SHOWING THE INFORMATION WITH REGARD TO CASES PENDING AGAINST M.Ps. AND M.L.As. (INCLUDING FORMAER & SITTING) IN THE
STATE OF ANDHRA PRADESH IN THE COURT OF SPECIAL COURT FOR TRIAL OF CRIMINAL CASES RELATING TO ELECTED M.Ps. AND M.L.As.,
VIJAYAWADA, AS ON 30.09.2025

Date of Stay if Expected
. Date and y " Date of :
S District Name of Court| Case No. Sitting! Number of Henee Ma_xlmum filing Framing Present Status any by time o_f
No. Former Alleged Punishment Charge- Higher | completion
F.L.R. Charge E
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Stay of all further
Imprigonment for proceedings granted by
CC Former | 01.02.2009, | U/Sec.188, ) Charges not| Honourable High Court in
1 |Ananthapuramu | JMF.C., Godly| ,amnis | mp, |cr No.2omo0s| 2830fipg, | ©Momhsorfine [30.08.2009| " et | CRLPMNoS27I20200n | StAYed
or both
05.10.2020.
NBW is pending against A6.
For Trial. Stay of all further
- Imprisonment for proceedings granted by
2 | Ananthapuramu ;;;ﬂf” 6 ?23 " Ia'tlt_"f Cﬂ?f;ggé? s S‘ngm’ ofl > years or fine or |31.10.2008 | 23.06.2014 | Honourable High Courtin | Stayed
FREHES: S R : both CRL.P.N0.2671/2018 on
12.03.2020.
For Trial. Stay of all further
- Imprisonment for proceedings granted by
J.F.C.M. CcC Sitting 23.07.2007, |U/Sec.353 of - z .
3 | Ananthapuramu ' 4 2 years or fine or | 31.10.2008 | 23.06.2014 | Honourable High Court in
Rayadurg. 52/2018 M.L.A | Cr. No.36/2007 IPC. both CRL.P.No.2667/2018 on Stayed
12.03.2020.
o ; Imprisonment for ol
AJF.CM, Sitting Private U/Sec.500 of : For cross examination of
4 | Ananthapuramu Bliaavagai. CC 2/2019 M.P Complaint PC. 2 yearz;:;flne or [12.02.2014 | 16.06.2023 PW-1. - 6 months
Interim Stay of all further
U/Sec.143, | Imprisonment for Proceedings granted by
5 | Ananthapuramu ASnF:th.h'; C&:‘:'r‘n 07532823 i;l’rl_m:r 235'223232' 341 riw 34 of| 6 months or fine |24.02.2023. Cr;f;?ne: d”°t Hon'ble High Courtin | o
P =y IPC. or both ' Crl.P.No. 7854/2023, dt, Y
10.10.2023
sitting Stay of all further
11.04.2019, | U/Sec.323, | Imprisonment for proceedings granted by
6 Kadapa Kaﬂ;‘:'mgm - /(;‘820 ('\Rﬂé'.:é cr. 324, 506 r/w | 7 years or fine or | 20.10.2020 Chff;rgn'e: d”“t Honourable High Courtin | Stayed
P ’ Sabjl}r’a) No.100/2019. | 34 of IPC. both ' Crl.P.No. 3219/2022, dt

28.04.2022




Date of Stay if Expected
sl Sitting/ Date:and Offence Maximum fili Date of b time of
: District Name of Court| Case No. 9 Number of i ring Framing Present Status ANVEY i
No. Former Alleged Punishment Charge- Higher | completion
F.L.R. Charge 5
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 1 12 13
U/SeC 177, Stay of all further
S Imprisonment for Proceedings granted by
7 Guntur Cl}lu?t.J'.rz.r;Ja.ﬂi CC 5/2020 (Il’\fé:;t C: 3N%7425?;(;11 SIeF::C;';Sni 7 years or fine or {31.12.2018 | 21.10.2020 | Honourable High Courtin | Stayed
' ' ) [Gr-Ne: S 7 both Crl.P.No. 4973/2022, dt
of R.P Act, 12,07 2022
1951, o ]
S/s of A3 pending.
U/Sec.499, Simple Stay of all further
. IVA.CMM., cc Sitting Private 500, 501, | Imprisonment for Charges not| proceedings granted by
8 Kishna Vijayawada. 33/2018 | M.LA. Complaint 502 r/w 34 of| 2 years or fine or GRepa01E framed. Honourable High Court in iR
IPC. both CRL.R.C.N0.294/2021 on
28.04.2021.
U/Sec.143,
145, 188,
- 12.04.2019, 153-A riw | Imprisonment for
9 Krishna lgi.g'gwl\ggg" 27?2823 f/:ﬁli_ng Cr. 149 IPC & | 5years or fine or | 18.05.2023 | 15.02.2024 | NBW pending against A2. - ;F;rt]?hi
ISy = No.339/2019 | Sec 32 of both
AP Police
Act.
U/Sec.143,
145, 188,
o 11.04.2019, 153-A riw | Imprisonment for
10 Krishna I\\;i.':'zwr‘gar‘g" 28;%823 f,'lttl_mg Cr. 149 IPC & | 5years or fine or | 18.05.2023 | 15.02.2024 | NBW pending against A4, - ;E;Ct)hes
IRhReR, =R | No342/2019 | sec.320f both
AP Police
Act.
U/Sec.188,
o 24.03.2019, | 143 r/iw 148 | Imprisonment for
11 Krishna '\\ji.’:g‘;vr‘gg‘:" 29/%823 aﬁL'”E cr. IPC & Sec | 6 months or fine |18.05.2023 | 15.02.2024 For arguments. - ;’;Eﬁhﬁs
[reas. = | No.276/2019 | 32 of AP or both
Police Act.
U/Sec. 143,
188,341, Imprisonment for
. IAJF.CM, cC Sitting | 10.01.2020, | 353 r/w 149 : ; upto 6
12 Krishna —— 03/2005 MLA lcr No.o72020| IPC & Seo 6 months or fine |13.01.2020 | 01.08.2025 Summons Pending. - iGHthE
32 of AP or both

Police Act.




si splitu Dateand | prnce | Maximum Paleol | pateot |
i District |Name of Court PEEUD Main Case No. Number X filing Framing | Present Status any by time °_f
No Case No. Alleged | Punishment | Charge- Higher | completion
of F.L.LR. Charge :
sheet Court of Trial |
1 2 3 4 5 6 7 8 9 10 1" 12 13
CC No.69/2018
(The Case against A:48 and A51
Spl. Court for was Split up from CC
Trial of Criminal No.69/2018 and Numbered as
Cases relating cc C.C.4/2023 on 22.02.2023. A1: U/Sec.143, |Imprisonment NBW pending Split up
13 Krishna to Elected 04/2023 Gottipati Ravi Kumar, A2: Kakani - 341, 188 riw | for 6 months - - against A48 and | from CC
M.Ps. & Govardhana Reddy and A3: 149 of IPC. |or fine or both A51, 69/2018.
M.L.As., Poluboina Anil Kumar Yadav,
Vijayawada. Sitting M.L.As. in Main Case, the
main case is Pending for
Arguments.)
CC No.11/2020
Spl. Court for (The Case against A:91 was
Trial of Criminal Split up from CC No.11/2020 el
. Cases relating ce and Numbered as C.C.10/2023 353, 451 riw Imprisonment Charges | Summons of A91 Split up
14 Krishna to Elected 10/2023 on 15.05.2023. The Accused - 149 IPC & for 2 years or e o from CC
M.Ps. & No.1 is GV Harsha Kumar, Socaof | fineor both ' PRRSINg: 11/2020.
M.L.As., Former M.P. in Main Case, the '
" : p ; P.D.P.P Act.
Vijayawada. main case is pending for
Arguments.)
CC No.12/2020
Spl. Court for (The Case against A:91 was
Trial of Criminal Split up from CC No.12/2020 "1’?;‘31'1878'
. Cases relating ce and Numbered as C.C.11/2023 353, 451 riw Imprisonment Eharges: | Summons:of AGH Split up
15 Krishna to Elected 11/2023 on 15.05.2023. The Accused @ 149 IPC & for 2 years or noERamed endin from CC
M.Ps. & No.1 is G.V.Harsha Kumar, Secaof | fineor both ' pending. 12/2020.
M.L.As., Former M.P. in Main Case, the :
” : ; > P.D.P.P Act.
Vijayawada. main case is pending for
Arguments.)
CC 2/2019
Spl. Court for (Case against A3 is Split up
Trial of Criminal from CC 02/2019 and _ _
16 | Krishna Caﬁ?éﬁ‘éﬂ"g cc o g i 5 [P0 'fmpé'sir;':f?f RlEioss | HEW periing ff’oﬂtgg
13/2023 | 16.05.2023. The Accused No.2 IPC ot d not framed.|  against A3.
M.Ps. & was Former M.P by name fine or both 2/2019.
M.LAs., Nimmala Kristappa, The main
Vijayawada.

case was pending for Cross of
DA Ay




Date of Stay if | Expected
s Date and . e Date of :
Sl. e s Name of Sitting/ Offence Maximum filing ; any by time «.
District Case No. Number of . Framing Present Status ; ;
No. Court Former Alleged Punishment | Charge- Higher | completion
F.L.R. Charge :
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
o . Imprisonment For further
IV AJ.F.C.M., cC Sitting Private U/Sec.500 S i
17 Nellore Nellore. 24/2020 | MLA. Complaint P.C. for 2 years or |26.11.2019| 31.08.2023 examlngtion-ln- up to 1 year
fine or both Chief.
Stay of all further
proceedings
- U/Sec.171-C, | Imprisonment granted by
18 | Nellore AJFCM., | CC | Siting | 28.032019. | g il as ¢l or 6 months |22.05.2020| CNEr9eS MO o ourable High | Stayed
Kavali 11/2022 M.L.A 49/2019. framed. :
IPC or fine or both Court in Crl.P.No.

1258/2023, dt
16.02.2023




STAGE OF THE CASES PENDING AGAINST M.Ps./ M.L.As. AS ON 30.09.2025

STAGE OF PROCEEDINGS

< Sec.313
Sl. Name of the 4 Appearan . ; Discharge ; T
g - - > - .‘ otal
No. District P_re ‘Summons ce of Furn:shl.ng Exa.ml Petitions | Chardes Trial Argu DGV Stay Cr.P.(_:. e
Cognizance 5 of Sureties | nation . N ments Bws Exami- ment
d Accused Pending i .
nation
1 |Ananthapuramu = - - - - - - 1 - . 4 < . 5
2 |Kadapa - - - - - - - - . . 1 . = 1
3 |East Godavari - - - - - s - - . 2 . - s 2
4 |Guntur - - - - - - - - = = 1 2 F 1
5 |Krishna - 1 - - - - - - 1 4 1 - . 7
6 |SPSR Nellore - - - s o g - 1 . . 1 . . 2
TOTAL - 1 - - - - - 2 1 6 8 - - 18




